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! 0A 128/95 |
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| 25 PER HON'BLE JUSTICE SHRI V. NEELADRI RAO, |
| VICE~CHAIRMAN [ | "

He%rd fhri s. Ramakrishna Rao,‘learned
counsel %or the applicant and also s%ri N.V.
Raghava ﬁeddy, learned counsel for the Responde
2. The applicant was suspended by the 1mpugnkd
order daFed 9-11-24 passed by Rl. ﬂn para 1 of
the said order it is stated as under:-

| |
"whereas a case against shri Mohd. Khaza]
Banauddnn, postman, Dornakal S.0 1n’rospect of;

L s N Ty,
.- . . 4 C NPT

|
3. The Postman referred to there?n is the agpli-

1 :
Ll USuUw sire - - .

ﬁw N G
FOﬂDialqt was registered under Section 498 A og the

4. Oon 8-2-95 we directed Respondent 1 by wag of
Interim{Orcer TO IBLOSLELE LuS wppeiocos o ! o
T- Ar siidl omarme AF the =8id Interimloréer}

It is submitted that in pursuznce of the said F nterim

order, the applicant was reinstatedl. It will Lot be
1 )

known as to when the criminal case referred toj against

Tne d}_,)p-.LJ.L.out, WA =% oo e

be statped as to whether it will ultimately end in

acquittRl or conviction. Further if £f is goHn

\Q

to, end in conviction, it cannot now be stateddas to
whether the disciplinary authorityiwiidt pruueﬁu -

on the basis of the said conviction. Hence it is

just and proper to dispose this OA by the following

order.&/The order dated 9-11-94suspending thejjapplicant

stands revoked on the date on which the apoll#ant is

S L dne tla ArAar dated 8-3-85 in t&ls 0729
The period from 9-11-94 till the dpte of re;n%taup-

ment has to be treated as duty if it ultimate&y ends

“\/ | -/-..’..3




\

in acquittal in reg.-xé to the offence for which,

the impugned orcder of suspension was:issued or the
disciplinary authority decides that it is not a#
case where action can be taken on th% basis of |

conviction if the applicant is going to be conv%cted.

But if ultimately the applicant is géing to be ¢on-
|

ll
victed and if the discinlinary authority intend% to
take action under gection 19 of C.C.5. C.C.A. Rules
| !
con the basis of the said conviction gnd if puni%hment
l
1

is going to be ordered in the said pfoceedingsH it is

for the disciplinary authority to decide as to ‘how
the period from 9-11-94 till the date of reinst;fate-

The 0.A is:ordered ac%ordingly
No dosts./‘ F
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(R, RANGARAJAN) (V. NEELADRI RAO)
Member {(Admn.) - Vice-Chairman [
| .

|

Dated the 13-3-95 |
Open court dictation .
I I
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Dy.Registrar(Judl)

ment has to be treated.

at the admission stage itself.

Copy tos=
|
ll

1, Sub=Divisional Inspector (Posts), o .

Mahabubad, District Warangal,A.P, |
1

2. Superintendent of Post Offices, |
Warangal Divis-ion, Warangal,A,P. !
|

One cey to Mr.S.Ramakrishna Rao, Advouate CAT ,Hyd J:
One cepy to Mr.V. Bheemanna,Addl.CGSC.QAT.Hyd.
5. One copy to Library,CAT,Hyd. |

l

6. One spare copy. ‘ ! ,
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IN THE CENTRAI}ADMINISTRATIVE TRIBUNI;I
’ HYDERABAD BENCH AT HYDERABAD -

THE HON’BLE MR, JUSTICE V.NEE RAO.

_ " VICE- CHAIR oo
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'DATED - - 1995
',@RBER?UUDGMENT:
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Ne NO,

Disposed of i th dlrectlonsﬂf’%-
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' Dismissdd as withdrawn
 Dismissed for default,
Ordered/Relected.

No,order as Yo costs, S C






